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(c) and (d) The operational res-
ponsibility for actual distribution to 
consumers through FPSs, under the 
Public Distribution System (PDS) m 
that of the State Governments/U.T. 
A.drninUtrations. The Central Gov-
ernment does not maintain detailg re- 
gardng complaints relating to shortage 
of sugar in FPSs. Such problems 
related to FPSs regarding non-suppiy 
of PDS   cornmodities     etc.    are    
looked ate by the District Authorities in 
the interest of quick and effective re- 
dressal    to  consumer-;. 

(e) To meet the gap between the 
requirements for distribution to the 
consumers through the PDS and the 
availability of indigenous (levy) sugar, 
the Government has directed the State 
Trading Corporation and Minerals and 
Metals Trading Corporation to import 
sugar for distribution through PDS. All 
possible steps are being taken by the 
Government to maintain uninterrupted 
supply of sugar for distribution through  
PDS. 

Release of sugar quota 

13.SHRI SANATAN BISI: Will the 
Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the State-wise release of Sugar 
quota during the month of May and 
June,  1994; and 

(b) what was the sugar price under 
PDS quota for different States during- 
these months? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI KA. 
MALUDDIN AHMED): (a) A state-
ment (See below) showing State-wise 
allocation of levy sugar quota including 
festival quota for the months of May, 
1994 and June, 1994 is enclosed. 

(b) The end retail price of levy sugar 
through the Public Distribu-tion 
System is Rs. 9.05 per kg. at present. 
This price is uniform for all  
States/UTs and has been effective from 
1.2.1994. 
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